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Tre DEPUTY CHAIRMAN :
question 1s :

“That
passed "

The

the Bill, as amended, be

The motion was adopied.

MOTION RE REPORTS (1962-63

AND 1963-64) OF THE COMMIS-

SIONER FOR SCHEDULED CASTES
AND SCHEDULED TRIBES

THe DEPUTY MINISTER 1N THE
DEPARTMENT or SOCIAL WEL-
FARE (SHRIMAT! MARAGATHAM CHAN-
DRASEKHAR) : Madam, [ beg to move
the following motion :

“That the Twelfth and the Thir-
teenth Reports of the Commissione-
for Scheduled Castes and Scheduled
Tribes for the years 1962-63 and
1963-64. be taken into considera-
tion ™

Madam, this (ime we are taking uo
two reports of the Commi sioner for
Scheduled Castes and Scheduled Tribe.
for discusston sitmultaneously. The re-
port of the Commissioner for the vear
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of the Canmmssioner for
1962-63, though was placed on the
Table ot the House on the 24th Nov- |
ember, 1964, we could not discuss the
1eport because, though we tried at every
successive session  to have this dscus-
sion, this was postponed because urgent
matters of importance were on the |
agenda, and meanwhile the other report
for the following year 1963-64 was also
laid on the Table of the House on the
3rd May 1966 So now we have come
before the House to have a discussion
on the two reports, and I do teel sorry
that there has been a lot of delay 1n get-
tmg these two reports discussed. 1 must
give a hittle explanation as to why there
has been so muck delay.

"

The Commussioner 15 expected to
submut the report by the end ot Septem-
ber every year And soon after the re-
port comes to the Government, we have
the report translated into Hindi, which
takes 4 to 5 months, because the 1eport
13 a voluminous one. And after that
the report will have to go to the print-
ing press and 1 spite of the priority
given to the subject by the Government
Printing Press, 1t takes a few months
And then 1t 1s brought to the House and
laid on the Table of the House. And
even there 1t has taken a lot of time,
and we are now trying our best to sce
whether the period for printing could be
shortened by entrusting this work to the
private printing presses. Even for the
report for 1963-64 there 1s this reason
why 1t was laid on the Table of the
House as late as in May 1966. The |
Commissioner, because of his ill health,
had taken a little longer time to submit
the report. Therefore there was a
longer tume taken, and I hope the
House will bear with me for this delay

The Commissioner in his reports has
made a number of recommendations,
and these recommendations have been
examined in our Department, and they
have been referred to the State Govern-
ments who are the concerned authori-
ties to implement all the various wel-
fare programmes. In the recommenda-
tions of the Commissioner, they mainly |
relate to the working of the welfare l
programmes in the field, and he has |
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also made some suggestions as to how
to make improvements in the working
of certain programmes.  Besides these
reports of the Commissioner, the De-
partment receives reports from the State
Governments, who are also alive to the
need for ensuring that the welfare pro-
grammes arc implemented effectively.
From our records the House 1s aware
that m the last three Plans, outlays on
the welfare programmes for the Back-
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ward Classes have been steadily in-
creasing. In the First Plan, Madam,
the amount was Rs 25.98 crores, re-

sulting 1n the utdisation of 67 per cent,
whereas m the Second Plan the amount
rose ta Rs. 77.54 crores and there we
had a uubsation of 86 per cent And in
the Third Plan we hope to spend ibout
Rs. 102 crores out of the Rs. 114 crores
carmarked, which may give a uuhsation
of 89 per cent When we analyse this
uttlisation, the shortfalls in the utilisa-
tion are mainly due to the State Gov-
ernments’ contribution being not avail-
able. When we take the Central sector
programmes, where we are contributing
cent per cent., the utilisation has been
near about 106 per cent whereas, when
we take the State sector programmes,
where there 1s a shortfall because there
are not adequate funds available at the
hands of the State Governments to make
the matching contribution, the utihsation
has been 83 per cent And now, be-
fore finalising the Fourth Plan and
drawing up the dratt Fourth Plan, we
have had meetings of the Minsters in
charge of the welfare of Backward
Classes last May, and a number of these
programmes were also discussed at the
meetings ol the two Central Advisory
Boards for the Scheduled Castes and
the Scheduled Tribes and a number of
mmprovements were considered, and one
such improvement 1s in the working of
the Tribal Blocks. The House 15 well
aware that in the Fourth Plan this coun-
try will be having about a thousand
Tribal Development Blocks. Now the
T. D Blocks cover 66 2/3 per cent.
Tribal population in an area of two
hundred square miles with a population
of 25,000, as was dectded upon and
taken up m the Third Plan In the
Fourth Plan even concentration of 50
per cent will be taken up. Even then
30 per cent of the tribal population
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[Shrimatt  Maragatham  Chandra-
sekhar ] !

would be left out of these Tribal Blochs
Apart from this, analysing the working
of the Tribal Blocks the arcy bemng
small, we have proposed to take up area ‘
development, development of a larger

area 1 a district covering a number of
Tribal Blocks, to enable us to take up
weltare programmes for improving and
strengthenmng the economy of the tribal
population living 1 this area, to make it '
possible tor the irrigation projects, com-

munication, . secondary and techmcal |
education to serve more than one Block
And thi area approach was discussed
at the Conference of the Mmisters and
also at the two Bodard meetings, and this
surely will help us to draw a larger pro-
portion of funds allocated for the Dis-
trict Plans Then I would like to say
about the educational programmes taken
up by the Government to enable these
two communities, the Scheduled Castes
and the Scheduled Tribes, and also, to
a certain extent, all the other Backward
Classes, to improve their economic as
well a> social development, and here I
would Iike to just place these facts,
Whereas m the First Plan the number
of scholarships awarded to the Schedul-
ed Castes was 37,077 and the number
awarded to the Scheduled Tribes was
8,494, they rose n the Second Plan to
1,61 472 for the Scheduled Castes, and
25,856 for the Scheduled Tribes In
the first four years of the Third Plan we
awarded 2,39,503 scholarships to the
Scheduled Castes and 43,741 to the
Scheduled Tribes An all out effort 1s
made by the Depariment to enable all
the eligihle candidates of the Scheduled
Castes and Scheduled Tribes to get scho-
larships and 1if a liberal allocation could
be made all the eligible candidates of
the Scheduled Castes with a liberal
‘mean~ test’ will be offered scholarship
We have recetved certain complaints
ind we ourselves know there have been
delays 1n the disbursement of these
scholarships To avoid these delays a
number of steps have been taken One
such step 1s to allow the heads of nst-
tutions to have the authority to disburse
the funds to entrust them with the
authority of distribut ng the scholarships [’
and disbursing the funds Allowing a !
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certamn amount as advance with the

heads of institutions has
of

been thought

Taking services, [ do not think I can
say that T am happy about the progres<
made so far, though there has been a
little increase, 1 the matter of reserva-
tions 1n the Class 1 and Class 11 set-
vices. I have not been happy at ad

AN Hon MEMBER .
Class 1117

SuriMarT MARAGATHAM CHAN-
DRASEKHAR Though in the case of
Class IIT also 1t 1s not very good speak-
g from memory there the percentage
157 or 8. But n the case of Class
I and Class II the percentage is only
15 and 3 respectively So the position
15 not at all a happy one We have had
a number of discu.sions with the per-
sons concerned and this matter was also
discussed at the Ministers’ conference
and also at the two meetings of the
Board, and a number of suggestions
have been made We are making a
study of them and we are also having
consultations We are gomg to have
consultations with the Minstry of Home
Affairs who are the people concerned
with the Services

As regards the TAS and IPS, as the
House 1s well awate our pre-examtna-
tion traming centres> have enabled us to
get 1 1965 as many as 25 persons
selected to the TAS and IPS  Seven of
them got selected to the IAS and egh-
tecn nto the IPS  And so seeing the
results of these pre-examination centres
we have gone ahead with them and we
are thinking of giving some tramning for
some of the lower grade examinations
also such as those for assistants grade
stenographers, clerks and also for some
of the State Services We have seen
that the number of scholarships given
and the amount, spent for them have
been steadtly gomg up, but the number
ot persons from the Scheduled Castes
and the Scheduled Tribes who get
selected to these Services has not in-
creased much and the reservations ate
not being properly utilised So we feel
therc 15 something lacking and the lack
of this kind of a training may be one
of the reasons Therefore we are go-

What about
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ing ahead with these pre-examination
traming courses for the IAS and the IPS
and we hope that this will make an ap-
preciable dent . this direction

About the Scheduled Castes there 1s
the special problem of untouchability
and this has been engaging the mmd of
the Government and [ know that almost
all the hon Members will be speaking on
this subject will not hesitate to say some-
thing about the unfortunate state of
things as regards untouchabiluy We
have appointed a commuittee under the
chairmansivp of Shri Elaya Perumal and
this cammuettee has visnted a number of
States We have extended its hfe up to
the end ot September and 1ts report will
be submutted to the Government soon
This Commuittee 15 to examine the ques-
tion of untouchability and also to make
recommendations 1n regard to the eco-
nomic uplift and educational advance-
ment of the Scheduled Castes so as to
enable them to take steps to improve
their conditton  Another committee has
also been appoimted at the same time to
go nto the question of abolition of the
customary right of scavanging and the
report of this commuttee 15 expected
shortly With all this I am sure hon,
Members will share with me the feel-
ing that the problems ot the Scheduled
Custes and the Scheduled Tribes are not
simple ones They call for sustaned
endeavour not only on the part of the
Government but also on the part of the
public including all hon Members As
I have tried to explain, the expenditure
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year to year has been gathering momen.

tum, but 1n spite of that much more
still remains to be done and during the

discussion  here I am sure hon Mem- |

bers wili be kind enough to mahke their
constructive suggestions and offer their

advice <o that we may be able to carry i

forward this programme

The question was proposed

Surt B Kk GAIKWAD (Maharash-
tra) : Madam Deputy Chairman. gene-
rally spcaking 1t 15 the practice n this
House as well as in the other House to
have the report submitted by the Com-
missioner  tor  Scheduled Cas'es and
Scheduled Tribes put before the Howse
for consideration everv year

|
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[THE Vice-CHARMAN (SHRI M P

BHARGAVA) in the Chair]

Mr Vice-Chairman, in the year 1965
we are considering the Report ™ of the
Commussioner for Scheduled Castes and
Scheduled Tribes for the yvear 1962.63
and his Report for the year 1963-64
Two Reports are there before us for
our consideration. It 1s not understood
why these Reports were not put before
the House long before The hon. De-
puty Mimster explained just now that
there were certain excuses. 1 have «€€n
that the Report for 1962-63 was to be
considered by this House, as 1t appeared
in the calendar of the Rajya Sabba L
appeared twice n the calendar of the
Sabha but it was not taken to con-
stderation I fail to understand the
reason why 1t was not considered [
know that the Report for 1963-64 did
not appear on the agenda all these
years. Government could not get time
to consider this Report This very fact
shows how the Government takes in-
terest mn the welfare ot the Scheduled
Castes and the Scheduled Tribes. In
my opinmon, the Government 1s ignoring
the problems of the Scheduled Tribes
and the Scheduled Castes

There are several items mentioned by
the Commussioner in hs Reports which
are now under our consideration If
onlv ga on reading the headmgs of
those 1tems even then the whole of my
time would be eaten up by that process
Therefore 1 intend to tackle only a few
of the heads or 1tems mentioned in these
Reports The pownts that T wil tackle
will be Untouchabihty and its remo-
val, education, land and agneultue
housing services and finally economic
umprovement

As regards the removal of untoucha-
bilitv I can say that untouchability bas
not at all been removed As a member
ot that Committee which was mention-
ed by the hon Deputy Muuster just
now-—tortunately I am a member o*
that Commuttee—I toured through some
of the States We found that untouch-
abihity 1s existing as before We found
that public wells are not open to the
people of the Scheduled Castes Publi:

J—
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hotels in the rural areas are not open
to them. You will always find that
there are separate tumblers or pots pro-
vided for the Scheduled Caste people.
And the people of the Scheduled Castes
are mot allowed to walk on the public
vad. That is happening c¢ven today.

Surt N. SRI RAMA REDDY (My-
sore) : In which State ?

Surt B. K. GAIKWAD : In Mysore
State, and 1n other States too.

Suri N. SRI RAMA REDDY: My-
sore 7

Surt B. K. GAIKWAD : Yes, My-
sore State and I am coming to that. 1
will explain. In some places the Sche-
duled Caste people cannot take ¢ mairi-
age procession on the public 10ads And
then no barber will shave the Scheduled
Caste people i the rural areas,
Now my hon friend was just in-
.ervening and saying that in Mysore it
will not be so. I am also very proud

f Mysore State; I know 1t is a very

rogressive State.  But when the Com-
mittee visited that place, and particular-
Iy that particular area, we observed that
the Scheduled Caste people were not
zllowed to pass by public roads having
chappals on and this fact was brought
to the notice of the Minister as well as
the Secretaries there in Mysore.

SHrt M. RUTHNASWAMY (Mad-
as} : In Mysore town ?

Surt B. K. GAIKWAD : Yes; My-
sore town proper. That area is stull
there and if my hon. friend goes and

visits that place he will find it out, I
was also wondering how in Mysore such
a thing could happen. And not only
this; in that particular area there are
some hotels and in those hotels I found
separate tumblers and pots provided for

the Scheduled Caste people. That is in
Mysore proper. As far as villages are
concerned, wherever our Committee

visited, we found in the rural areas sepa-
rate pots were provided. Of course, 1
will not attach much importance to this
in the willages or in rural areas
hut such a thing happening in Mysore
<ity proper. it was not proper.

[ RAJYA SABHA ]
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Then we made enquiries in the rurat
areas and we found that the barbers
were not at all shaving the Scheduled
Caste people. As regards processions
being taken out by public rouads, you
might have read in the papers that in
U.P. and other States marriage proces-
sions are not allowed to be taken by
public roads. In Pachgaon willage in
Mathura District recently when a
marriage procession was to be taken out
it was stopped by the Caste Hindus. A
report was sent to the Sub-Inspector of
Police that the mariiage procession was
not being allowed to pass through. He
went there with some police constables
and saw for himself that that there were
a large number of Castc Hindu people
with lathis in their hands preventing the
mairiage procession of the Scheduled
Castes. Of course the Sub-Inspector
with a few constables could not do any-
thing

SHrt M. N. GOVINDAN NAIR
(Kerala) : How many miles away from
the capital is that place?

Sury B. K. GAIKWAD : 1t 1v very
near the capital. A few miles from
here.

Surt  G. P. SOMASUNDARAM

(Madras) : There are two such places
one here mn the north and one in Mad-
ras State down south. Which one are
you 1eferring to?

Surt B. K. GAIKWAD : Not Madu-
rai; I am referring to Mathura which is
in U.P. This appeared m the Press.
Then a report was sent to the District
Superintendent of Police who also visit-
ed the place along with some constables.
And you will be surprised to know that
the Caste Hindu people pgathered 1n
large numbers and they said that under
no circumstances would they allow the
marriage procession to be taken by the
public road. This was then reported to
the District Magistiate and the District
Magistrate himself went to the spot and
he also found that the people were not
prepared to allow the marriage proces-
sion to go by the public road. All this
happened in June last, When he ask-
ed them to allow the procession to go
bv the public road the people came
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forward with lathis in their hands; not
only that, they started throwing stones
at the marriage party as well as on the
police and the District Magistratc. When
the Magistrate and some police consta-
bles were injured, then there was
order for firing and two persons were
killed—this 1s what I heard—but even
then marriage piocession was not allow-
ed to go by the road. This is the state
of affairs as far as taking out marriage
processions by public roads is concern-
ed.

As far as wells are concerned, vou
will find everywhere the Scheduied
Caste people are not allowed to draw
water from them equally with others.
This is the case throughout the country.

It 1s said that the sin of untouchabi-
lity is being eradicated from the coun-
try very rapidly but that is false infor-
mation. That is not correct. After in-
dependence what do we find 1s happen-
ing? Suppose something happens und
the Ca:te Hindu people do some wrong
and if the Scheduled Caste pecople go
to the police or to some officers imme-
diately the Caste Hindu people will go
10 the representatives, the so-called
M.LAs or MPs of the constituency
and will tell them. ..

Surt JAGANNATH PRASAD PA-

[ 4 AUG. 1966 ]
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HADIA (Rajasthan) : It must be . . .

(Interruptions)

Surx B. K. GAIKWAD : I do not
know whether it happens in his consii-
tuency and I do not want to say whe-
ther it #s Congress or non-Congress cons-
titwency, but this is the state of affairs.
And when it happens these M.L.As and
the M.Ps go to the officers concerned
and threaten them that they should not
take any action in the matter. Even
after that if they find any officer taking
some initiative in the matter they ap-
proach the Ministers concerned and 1
have seen some officers being transfer-
red from one place to another which

may be a very unpleasant place tor
them. Some sort of harassment or
ilreatment 15 also meted out to the

officers. This is the State of affairs as
tar as untouchability is concerned.

Scheduled Castes
and Scheduled Tribes

Now, I do net want to go nto de-
tails,
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SHrt JAGANNATH PRASAD PA-
HADIA : Do; the Reports themselves
are detatled ones.

Suri B. K. GAIKWAD : It will take
a long long time. 1 will only deal with
the question of education. It is said
that cducation is spreading very rapid-
Iy, 1t is 50, I do admit, to some extent
but not fully. You will find that even
then the literacy of the Scheduled Caste
and the Scheduled Tribe people has not
Come up to the level of others. So they
are still backward, and we feel that fur-
ther attempts should be mude 1 this
direction. For your information I will
quote a paragraph from the Report for
the year 1963.64,

It v sad heie in the Report :

“Out of the allocation of Rs. 686.39
lakhs, made i the Third Five Year
Plan ftor construction and mainte-
nance of hostels, under the State
Sector, tor the Scheduled Castes and
the Scheduled Tribes, an expenditure
of Rs. 73.52 lakhs was incurred as
against  the uallocation of Rs. 88.34
lakhs during the year 1963-64. In
1962-63 as against the provision of
Rs. 124.27 lakhs for this purpose, an
expenditure of Rs. 105.67 lakhs was
incurred ™

You find from this that whatever
amount is allotted for this purpose is
not being spent. You will see that
Rs. 14.82 lakhs was not spent in the
year 1963-64 and Rs. 18.60 lakhs was
not spent in 1962-63. These amounts
In my optnion must have lapsed.

On the same page you will find men-
tion about hostels for girls. A sum of
Rs, 20 lakhs was provided for the cons-
tryction of hostels for Schedule Caste
girls and Rs. 10 lakhs for hostels far
Scheduled Tribe girls. But you will be
surprised to know that only Rs. 20,000
were spent for the Scheduled Caste
girls’ hostels, whereas Rs. 3 lakhs were
spent for the Scheduled Tribes® hostels,
Tn the case of Scheduled Castes you will
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ﬁnd'that Rs. 19,80,000 :vas not spent. | said. You go and refer to the file. By
I fail to understand the -cason why the | doing so 1t becomes impossible for the

amount was not spent. 1 know it very
well that there were demands, because
throughout the country there are several
hostels started by private agencies and
they have comstructed therr buildings.
They demand money. Even then you
will find that they are not at all given
the aid which has been provided in the
Budget. Only in name it is provided
in the Budget Actually it 1s not spent.
For the Scheduled Tribes Rs. 10 lakhs
has been provided, but only Rs. 3 lakhs
has been spent It means that Rs. 7
lakhs was not »pent. Such is the posi-
tion of all schemes. I do not want to
mention all the schemes one by one, but
you will find that lakhs and lakhs of
rupees are not spent, although we pro-
vide for it in the Budger What does
this show? Why does this happen?
The simple reason is that the persons
appointed to munage the schemes

the Scheduled Caste and Scheduled
Tribe problem I hope you will excuse
my saying so. [ suspect that they must
have some caste prejudices in their
minds. Government should pay atten-
tion to this mntter and please see that
the sanctioned schemes are implemented
and whatever amount is provided for is
spent.

After getting degree education yon
will find that several persuons belonging
to the Scheduled Caste and Scheduled
Tribe are without emplosment. In all
departments it iy declared that vacan-
cies have been reserved fo: the Schedul-
ed Caste and Scheduled Ti.be, but even
then they are not appomted. We are
fed up with hearing the {ime excuse of
unsuitability ot the Scheduled Caste and
Scheduled Tribe candidates. In  my
opinion, the Scheduled Caste and Sche-
duled Tribe candidates .are not at all
unsuitable. They are made unsuitable.
When a Scheduled Caste or Scheduled
Tribe candidate is appointed in any
office-—-that is my experience and I have
seen it with my own eyes—you will
find that it becomes very difficult for
the man to work in that office. If he
finds any difficuity and goes to anybody
in the office. nobody will give him co-
operation or guidance, but it will be

are |
not sympathetic towards the welfare of |

i

man to work in the office. That is the
posiion which is existing today.

The question arises as to why, even
after independence, the Scheduled Caste
and Scheduled Tribe people are treated
so indifferently by the so-called advanc-
ed class people. My reply is that be-
fore reservation it was the monopoly of
the so-called advanced classes to enjoy
all the fruits of these seats. They do
not like others coming in their way
Even at the time of recruitmemt it is
alleged that the Scheduled Caste and
Scheduled Tribe candidates are not up
to the mark. Who is there to decide
the fate of the Scheduled Castg and
Scheduled Tribe people ? The religious
ill-wishers, who are sitting on top and
who have their prejudices against the
Scheduled Caste candidate, decide the
suitability of the Scheduled Caste or
Scheduled Tribe candidate. Can any-
bodv expect welfare of sheep and goats
at the hands of wolves and tgers?
Have you ever seen that in life? Can
anybody ask the cat to take care of the
rats? T think nobody will say so, but
this is what is happening. Similar is the
fate of the Scheduled Caste and Sche-
duled Tribe persons who are being
handled by their ill-wishers, The Gov-
ernment should change their outlook
and come forward with a broad vision
and help the down-trodden people. Just
see how strange it is. Parliament makes
laws, They make reservations for Sche-
duled Castes and Scheduled Tribes in
all departments, but they could not do
so in the Rajya Sabha Secretariat and
Lok Sabha Secretariat and in the estab-
lishment of the Supreme Court.  They
do not do that, [ fail to understand the
reason and the policy of this Govern-
ment. There is a proverth in
Marathi 1 —

ATFATT FEATT
ATYA HITST TIETT
It means that one teaches Brahma Gyao

to others, but cannot implement t one-
self.

The Commissioner for Scheduled
Castes and Scheduled Tribes used to re-
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commend it in each of his Reports in |
the past, but now he has failed to do
so. The reasons are best known to him

only. 1 do not know the reason why

he has not recommended this. 1 think |
he may have been disappointed at his |
recommending and recommending and

the Government not paying any atten- T
tion to jt. I. theretore, request that |
there should be reservation for
Scheduled Caste and Scheduled Tribe in
the Rajya Sabha Secretariat, Lok Sabha
Secretariat and even in the Supreme
Court., There should be reservation in
promotions to Scheduled Caste and
Scheduled Tribe. It should be enforced
by Government. 1If you just read the
figures . . .

THE VICE-CHAIRMAN (SHr1 M. P,
BHARGAVA) : You have to wind up in
three minutes.

SHRI B. K. GAIKWAD : 1 just want
to draw the attention of the House

=%
l

as
well as the Government to this,

also explained by the hon. Deputy
Minister just now. 1 do not want to

read for all the years, but only for the
years for which the Reports are under
consideration. What is the percentage
of Scheduled Caste and Scheduled Tribe -
people? The percentage is as follows

as on 1-1-1964 :—
Scheduled Scheduled ‘
Castes Tribes
(per cent) (per cent)
Class 1 1-87 028 |
Class 1i 3.23 016 '
Class LI 10.46 1.63
Class IV 18.14 4.36

b
§
i
|

I wonder how long the Government '
is going to continue and tolerate this |
state of affairs, whether the Govern- |
ment js going to take some initiative in
the matter and see to it at least, when
Government is spending lakhs and
lakhs, They say that there is enough '
education given to the Scheduled Caste. 5
Where have they gone ? Why are they
not appointed ? As a member of that
Commitiee I visited throughout the
States, Op the waiting list in the em-
ployment exchanges you will find seve- t
ral names. They are graduates, matii-
culates and so on. But when we ask
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them as to why they are not appointed,
then they say they were called by so
and so committee and s¢ on. All these
excuses are given. So, this should not
be continued. Government should be

firm on this point and see that recruit-
ment is made.

As regards municipalites and zila
parishads, nowhere did I find this per-
centage of Scheduled Caste peovle re-
cruited. In some municipalities I found
that not even a single Scheduled Caste
had been appeinted. Simular is the case
with the zida parishads. Why ? They
are semi-government bodies.  When
Government 13 financing these bodies,
Government can say that these rules are
applicable to the zila parishads; and
municipalities and they must observe all

these rules. But that is not

S PM.

being done. 1 therefore re-

quest you that Government
should take dJdue care and see that it is
done.

Tue VICE-CHAIRMAN (Sur:t M. P.
BHARGIVA) : You have taken 25

minutes. Please wind up in a minute or
s0.

SHrRi B. K. GAIKWAD : I will take
some time more. 1 will speak on the
next day.

THe VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : You will not get time on
the next day. You have t¢ wind up as
early as possible,

Suri B. K. GAIKWAD : Sir, may 1
bring to your kind notice that when this
question was 1aised by me in the mom-
ing, [ was assured that whatever time
was required by me would be given,

Tue VICE-CHAIRMAN (SHRrI M. P
BHARGAVA) : That is not possible, Mr.
Gaikwad. Three hours and  thirty
minutes are allotted and I have a list of
19 Members. You can yourself pro
rata distribute the time and tell me how
I can give you more than 25 minutes.

Surt B. K. GAIKWAD : Knowing it
full well T had put the proposal that
the time limit should be extended, be-
canse we are considering the reports for
two years, and vou arc giving only 3%
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hours for considering them. 1 can re-
quest you earnestly not only in my case
but in the case of all other Members
who want to speak that they should re-
serve three or four days for the con-
sideration of these reports. What is
this ?

THE VICE-CHAIRMAN (SHri M. P.
BuArGava) : Three hours and thirty
minutes mean full one day.

= AN (ITY 9IW) ¢ FTAF
FT AT @W A FT AT FEAT S0 4T
TS &1 297 § A1 A 27 Heedqol a9y
£ | 39 90 qAY 3FT AW FT gEAT
{0 |

THE VICE-CHAIRMAN (SHr1 M. P.
BuARGAVA) . Then on the next day we
may have to sit through lunch.

Y TRTITIW ST a7q 2750 #3023
faage 747, WE1 2 |

AN Hox. MEMBER : What about

tomorrow ?

Tne VICE-CHAIRMAN (Strr M. P.
BHARGAVA) : Tomorrow s a non-official

day.

Suri B. K. GAIKWAD : I will be re-
quiring about 15 to 20 minutes more.

Tue VICE-CHAIRMAN (Shr1 M. P.
BHARGAVA) : You have to finish today.
It cannot be allowed.

Sur1 B. K. GAIKWAD : [ am avoid- |

ing as far as possible . . .

Tug VICE-CHAIRMAN (Snrr M. P.

BHARGAVAY : You are wasting time. You ‘

would have made two other points by
now.

Surt B, K. GAIKWAD : It is a
shameful thing on the part of the Gov-
ernment that they could not recruit the
reserved quota of the Scheduled Caste
community even after ninetcen years of
independence. ~They must pay more
attention to this problem and the quota

[ RAJYA
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of the Scheduled Caste people reserved
for them should be recruited.

Now we will take the problem of land
and agriculture.. There is considerable
land availuble in the country. When
it is said that land should be given for
cultivation to the lundless people . . .

Surt SYED AHMAD (Madhya Pra-
desh) : Sw, there is no quorum.

The VICE-CHAIRMAN (SarRt M. P.
BHARGAVA) : You do not worry about
that.

Sirt B. K. GAIKWAD : They have
given figures regarding what land s
available in what State. You will find
that Jand is lying vacant. There is the
acute problem of food scarcity and

. there are persons demanding land for

cultivation. In spite of all that these
lands are not given to the pecple only
because in the rural areas the landlords
put obstacles in the way of giving lands
to these people. If these lands are given
to these people, they would not be in a
position to get cheap labour. That is
why they put these obstacles when offi-
cers go for investigation into the muatier.
Government should take care of that.
Whenever lands are given to these
Scheduled Castes and Scheduled Tribes.
I have seen with my own eyes not only
in one State but in so many other States
that the crops have come up four or
five feet high, but the villagers leave
their cattle to graze and the crops are
destroyed. This state of affairs should
not be continued. You know that a
countrywide land agitation was made
by the Republican Party of India where
therc was this demand that land should
be given to the landless people. But that
has not been implemented.

AN HoN. MEMBER : How long are
we sitting ?

Tue VICE-CHAIRMAN (Suari M., P.
BHARGAVA) : Till he finishes.

sff TRITTCRT ¢ 31 T9AT AF WAl
qY g ZH, W TH Y 7

Suri B. K. GAIKWAD : Sir, v "e¢-
gards land I have spoken. As regards
housing I have to say this much. In
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Ku.  almost all the Scheduled Castes
alwavs construct therr  houses on the
landicrd s land. It means that they be-
come the slaves of that landlord When- ’
eve; he wants, he can evict them. So
this <tate of affairs should not be con-
tinmed Not only mn Kerala but 1n
other Siates also you will find that this
18 the position So Government should
take care and see that instead of giving
mency, T will go to the extent of saying |
that mstead ot giving money for cons-
truction of houses at least house <ites |
should be provided to all, whoever de-
mand 1t, throughout the country |

A« regards  the economic  problem,
that «« most 1impottant.  Unless and un-
til 1F. economic problem of the Sche-
duied Caste people is improved, noth:ng
wili huppen  Eveiybody will ask me
what can be done. I can say that there
are <everal schemes by which this can
be done. I mean to say that the Sche-
duled Caste people should be given im-
port and export licences, iron and sieel,
cement, all these things by which they
can earn their hvelihood and can corae
to the level of others. In all the rail-
way stations they should be given per-
mit< joi tea stalls Here I most respec-
fully bring to your notice that several
thoucand shops have been constructed
here i Delhi but no shops have been
allotied to the Scheduled Caste people.
I do not want to mention how thev are !
distributed and what underhand methods
are going on But Government should '

L67RS/66— GIPF.

[ 4 AUG. 1966 }

Scheduled Castes
and Scheduled Tribes

take care of that If not, they should
reserve certain quota tor the Scheduled
Caste people and they should be encour-
aged in order to improve their econo-
mic condition.
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I can go even further and say that
there 15 not a single High Court Judge
among them  There are swmtable per-
sons among them for high posts and
High Court Judges should be appoint-
cd, Supreme Court Judges should be
appointed, Ambassadors should be ap-
pointed and Governois should be
appointed. Thete ate Cabinet Ministers.
When they can do good work like that,
can they not do this work ? Even out-
side this House there are so many peo-
ple, I can produce them. So when the
time comes, Government should take
that opportunity and see that these
people are given real help in order to
mmprove thetr economic condition. Op-
portumties should be created in  order
1o mmprove their economic status.

With these words 1 conclude Thank
vou very much

Tur VICE-CHAIRMAN (SHurt M. P
BHARGAVA) : The House stands adjourn-
cd 1l 11 A.M. tomorrow.

The House then adjourned
at nine minutes past five of
the clock till eleven of the
clock on Friday the 5th
August, 1966.



